
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SITTING AT
SOUTHERN BENCH

O.A.No. 53 of ZOZO

BETWEEN

Olympia Grande Owners' Welfare Association,
Pallavaram Registration No.569/20 16,
Represented by its Secretary Mr.S.Chandrasekar,
No.32B, GST Road, Pallavaram, Chennai - 600 043.
Email ID : sg-aowa2016@gmatl,
Phone No.9381011008

AND

1. M/s.KSM Nirman Private Ltd.,
Represented by its Managing Director,
No.1, SIDCO Industrial Estate, Guindy,Chennai - 32.
Email ID : Sales"@olympiagroupfi
Phone No. 044 - 4356 3773

2. Tamil Nadu Pollution Control Board,
Represented by its Member Secretary,
No.76, Mount Salai, Guindy, Chennai - 600 032.
Email ID:@
Phone No. 044 - 22353L34

3. State Level Environment Impact
Assessment Authority, Tamil Nadu,
Represented by its Member Secretary,
3.d Floor, Panagal Maaligai,
No.1, Jeenis road, Saidapet, Chennai-60001S.
Email ID:@
Phone No. 044-2435 9913

... Applicant

... Respondents

TYPED SET OF PAPERS

S.No. Date Description of Documents Page
No.

1. 25.0L.202L Letter to the Applicant l-L
2. 03,02.202t Order dated 03.02.2021 by the TNRERA (Tamil Nadu

Real Estate Regulatory Authority) in C.No.327lZ0L9 3-\
3. 2L.O7.2021 Copy of Complaint filed by the Applicant before the

State Consumer Dispute Redressal Commission,
Chennai

5-tr
4. 06.09.2021 Copy of Common Counter Affidavit filed by the

Respondents lz'ts
5. 15.09.202:1 Lab Test Report of Santhome Enviro Services 16- l?
6. LI.LL.2O2L Lab Test Report of King Institute, Guindy 2o *Lt

Certified that the above are true copies of the originals.
Dated at Chennai on this the leth day of November zozl 
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OLYMPIATECII PRIVATE,LIMITED

(clN: 13PTc090266)

LR No; OGAoWA/2010.2110| 01

To,

The'PresfdHfit' / chlEr $€$euyy;
otympla Grande Apartmeil Owners' W€tfare

#3?8, GST Road, paltavamm,

Dated: 25rh Jan

(.'Ass,rciation,),

Chennai 600043

Dear Sir,

Sub; 'OLYMPIA GMNDE, - Malntenance oI STP's at Olympia
Grande - To be done by Olympla O'wners' Welfare Associatlon
(irOGAOVfAl ): bearin g, Registration' 56?l'l'6' - Withdrawal, of Addi$onat
Support extended - lntlmatlon - Reg,

Ref: Our eerller mallr,
. oF gorflrnoncenfent of

OGAOWA,

Greetingsl

At the outset we woutd tike to ptace on we as a responsibte 'developer'' of Grande

proje€t' have atunys, been, ex.tendl Rg su pport

c0mmunity,

aspeets. in. consideration. of the wettbeir.rg of the

We wish to bring to your attention that after and operatin{ 2 STP's for one year, the entire

operations and rnaintenance of Gi"ande under the ambit of Assotiation inctuding the

collection of maintenance charger from 16ii Juty 2017. Thereafter, at the request of

the Assoslation; we extended'additionat 5{P's hyengaglng theagency

M/s.Ctar Aqua, eveR thougtri.fhB operatlon and malntenance of STPi is entirety

vested wi[h the Assoclatlorlind.alt cost / incurred on behaLf of the Assoclation requires

to be reimhursed.

Bcgl*torort Ei8rtr, Ori{rrIl},t Chotrtrl." d00 032,

Flrono : 044 " 43Sd trTJ l14l'l$ li'ux r gl - 4J5{ }I89 $ruqll : ralrr@olyrrpfugroup,h
.... ..1r..... ,,... : I

dlscussions on the subject since date

July 201'7I of OlyrrplE Gran'd6' by

l.t .'

i

t! l,f'



beyond 15,riFeb 202i. Thereafter, the
malntenance of the Two STp,s in you.r

as may be deemed fit and necessary by

cari contlnue to maintain and operate

We wish to also intimate that due
obtlgatlons in fulfttment of rhe

and Water) have been.secufed for the site and atf.

OITYMPIATECH
(ctN:

You wilt appreciate that Mth the
0u,, engagement on, additionat zupport
withdraw our.engagement in the opel

PRIVATELIMITED

rgsponslbitlty being vested wirh rhe
indeflnitely and.hence; lt has been.

i.;l'l ,

charge of the operation and matntenan.. ji Oo,n

. i: i:[ iiil

.' r!.,
,.:

,, ,",:i

,1.. l: trrl

' , :t,t,,r;
:

-! .. aAn aa.. r, i.. . :,lrt 1r. 
,

-ir:' 'r' .,r ,.tt,,.1r,.,,1i

Asso<Jation, lnctuding further renewats of
co,rsdfft9'

Also, we wlsh to pl.ace on record that the
water output as pei theprescribed norms,
reference. Ptease note that prirne
gardenlng; and. o(hef lntended, utiHty
resuesting thus far but not heeded by the

Hence, we took fonrvard to the Association
SFP's, tatest by 1.5rh February, 2021,

Thanklng You

AuthDrise'd

Enctosed: As above

operational phase vests with the communlty /
tts beyond the eipiry date. (Enctosed copy of the

futly operatlonal and de(lvering corrsistent treatgd
of test reports for las[ 3 mgnths enctosed.forikihd

x,H''j; flfi [ ,;,::*ff :#,:ill

Fsr l(SM.NlRitAN, A.uni1 of

K,SI\{ NNRIVIAN

la,.,'.

, i,l

'i:..-.
'r i,

;t' *., ,

ir r.i i

Llmited.

Copy to: The Ostrlbf Ehvironrrent Englheer, rqifr,l,thgar.
t'.'.it
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SEFORE THE TATuIIL NADU REAL ESTATE
RE6 U LATORY AUTH O RITY (TN RERA}

(Tamil Nadu, Andaman & Nicobar Islands)
at Egmore, Chenilai - 600 OOB

[under the Real Estate {Regulation and Developrnent) Act, z01s]
C.fi|o.327/2019

3'd day of February ?OI1
corarn r Thiru K. Gnanadesikan, LA,$, (Retired), chairper$on

Er. S, Manohar, Mernber
Adv. V. Jeyakumar, Menrber

Olympia Grande Apartment Owners' Welfare I

Association represented by its President 1 Complainants

Versus

Mls. K.S.M. Nirman Private Limited Respondent

The hearinE is conducted throuEh video confererrcing

Both the Counsel for the Complainant and the Respondent present.

' The Authority conveyed it$ displeasure on the non filing of

Additional Counter Affidavit by the Respondent Prornoler directed to be

filed hefore 18.01.2021" Therefore, the Authority directed the Respondent

Promoter lo file their final Counter Affidavit with reference to the reliefs

prayed for by the Complainant in the Cornplaint before 17.02.2021 with

copy served on the other side.

The Aulhority also directed the Respondent Promoter to continue to

rnaintain lhe STP mainlenancen etc, as preyed for by the Counsel for the

Complainant till final orders are pronolrnced" on this Cornplaint by this

Authority.

u2

ffir
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2. The Autharity directed the

continue to maintain the STp

1. The Authority directed the Respondent promoier to file their

final counter Affidavit with reference to ffre reliefs prayed for

by the cumplainant in the complaint before x.7.0i.2021 with

copy served on the other side.

for by the Counsel for the till final orders are

pronounced on this Cornplaint thiE Authority

hearing through video3. The Authority posted next

conferencing at 3.45 p.rn" on 04.03.2021,

sd/-,..0r.a2"2a21 5dl-...03,02.?0e1 sd/-...03.02.202 r
MEMBIR (Mi, TNR R.A MTMBTR (J), TNRHRA CHAIRPTRSON, TNRTRA

ITRUE C0PY/FORWARDED/BY ORDER

ADMrNrsr-[+i,/rg#A
To u

,' ?'''a1
W M/s. KSM Nirman Private Limited

A Unit of Olympia Tech Park (Chennai) pvt. Ltd.

"1l1o1, SIDCO Industrial Estate
Guindy, Chennai-600 032.

2) olympia Grande Apartment owners' welfare Association
No.328, GST Road
Pallavaraih, Chennai-600 043.

Copy to:
1) P.S, to Chairperson, TNREM
2) P.C. to Er. S. Manohar, Member, TN
3) P,C. to Adv. V. Jeyakumar, Member,

Fromoter to

etc. as prayed *
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Before the Tarnilnadu state consumer Dispute Redressar forum at ctrennai

C.C.No. of 20t 9

Olympia Grande Apartment Owners'
Welfare Association,
N0.328, GST Road,
Pallavaram,
Chennai-600 043.

M/s.KSMNirmanprivateLimited, 
-Vs-

No.l, SIDCO Industrial Estate,
Guindy,
Chennai-600 032.

...Complainant

I. The conrplainant orympia Grande Apartment owners, werfare
Association having its office at No.32g, GST Road, pallavaram, chennai-600 043
represe'ted by its president Mr.M.Tholcoppian, son of shri.Murugesan, Hindu,
aged 40 years, Joint Secretary and Secretary-in-charge of complainant
Association residing at A4--4A, orympia Grande, No.32g, GST Road, paravaram,

Chennai - 600043 within the jurisdiction of the District Consurner Dispute
Redressal .Forum at Chengalpet.

The address of the comprainant for service is that of his counser
M/s.M.v.seshachari and c.Harini, Advocates having office at No. r 6, pipayar Koir
Street, Poonamallee, Chennai- 600 056.

2. Thc opposite parry M/s.KSM Nirman private Limited, No.l, SIDCo
Industrial Estate, Guindy, chennai-600 032 within the jurisdiction of the Hon,ble
District consumer Dispute Redressal Forum, chennai- south.

The address of the Respondent for service is as stated above.

3. The complainant states that the opposite party who is a developer
promoted a residential apartment in the name of .,olympia Grande,, situated at
No.328, csr Road, pallavaram, chennai-600 043. The opposite party constructed
721 flatsldwelling units in which about 3000 people are residing in the said
apartments ins ide colony.

4. The Complainant states the conrplainant association has been formed for
the welfare of the residents and owners of the said ,olyrnpia Gmnde, and the sarne

...Opposite Parry
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was registered on 23.11.2016 having its registration
present cornplaint is raiscd on behalf of the members of
association.

no.569120t6. The

the complainant,s

5' The conrprainant states that the opposite party had executed sare deed
and agreement for construction in favor of owners of the apartrnents at the time of
conveyance of flats in favour of respective flat owners. The opposite party had arso
collected contribution from each and every purchaser at trre time of conveying the
flat towards corpus fund and the same is herd by trre opposite party. As per the
terms and c'nditions nrentioned in the agreements executed between the parties,
the opposite Party lras to handover maintenance and transfer the corpus fund to the
Association of flat owners as soon as the association is forrned by the flat owners.
After the forrnation of comptainant's association, the opposite party by retter dated.
06.07.2017 informed that ail the owners that rnaintenance work.and corpus fund
will be lranded over to thc cornplainant's association rvith effect from 16.07.2017.
However, same has not been transferred till date.

6. The comprainant further states that according to crause 9(d) of
construction Agreement executed between both parties acknowredges that the
corpus fund to be handed over to the cornptainant as soon as the association is
formed in which opposite party has defaurted. Further more the opposite party is
liable to handover the documents, prans, insurance, conveyance deed for common
areas and the same has not been done till date. Despite several repeated demands
made by the cornprainant, the opposite party has not rranded over the documents
and the sarne establishes the rnalafide intention of the opposite party to defraud the
Cornplainant.

7' The cornplainant further states that the formation of association is to sub
serve tlte greater good for residents due to inaction of transfering the corpus fund
to the cornplainant since 20 rnonths, they are unabre to perform statutory
responsibilities-such as nraintenance of premises, repair and replace any of the
common areas and facilities etc.,

8. The cornprainant further states that though severar representations were
made to the opposite parry dated r LOr.2017, 0r.02.2017,24,05.2017 and



..3...

0l'07,20r7 demanding to handover the common area and corpus fund even
so the opposite party remained dormant. Due to negtigent behaviour of the
opposite party, the cornprainant had meeting with the opposite party dated
l5'04.2017, 3r.05.2017,24.06.2017 and 0r .07.2017 demanding to handover the
documents and corpus fund irnmediately.

9. The complainant further states trrat the opposite party has repried to the
representation through their letter dated 06.07.2017, that it will handover comnlon
area mainte.ance effective from 16.07.zor7 incruding corpus fund transfer to
complainant, The representation made by the opposite parry fa[s flat in non-
dispensing the maintenance documents including corpus fund rvhiclr made a crisis
and troubre to carryout maintenance activities, AMc and major breakdolvns due to
paucity of funds.

l0' The complainant states that even after many representations before the
Managing Director of the said company, they are dragging the handover of charges
and refusing to transfer corpus fund with rnalafide intention and this causes mental
stress and panic among the members as the total hefty fund is our hard earned
money and creates speculations on misusing and misappropriation of said fund. In
such circumstances trre opposite party is riabte to transfer the coilected corpus
fund with accrued interest till the date of payment.

I l. The complainant further states that the opposite party had violated
GMDA plan approval and constructed building, moreover infringed local
administration rulings including sewage plant installation at minus basement and
allotment of car parking. Foilowing is the rist of infringement committed by the
builder as against the CMDA plan approvat/brochure issued to the Cornplainants
based on which they sold the apartrnents and cheated the customers (owners).

Final deliverables to residents

Entrance Arch running to
full length of the entry
along rvith security cabin

The entrance has not been completed and
there was no security cabin as mintioned in
brochure.
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The Swimming pool and Gyrn is too small
and not even sufficient for l/3d of the
residents.

Sewage Treattnent Plan

(swP)

The building has 3 phases and the devetoper
constructed two STps with capacity jtS
KLD and I65 KLD which is not adequate for

All CovernnrenUstatutory
approvals are in place

The developer has nrisrepresented the
owners that they have got all
approvals/permission for the projeCt but the
fact is there was a dispute in issessment and
payment of vacant land tax for the land on
which the developer has constructed the
apartments and the matter is pending before
Hon'ble High Court, Madrai. Due to this
reason, the Pallavaram Municipality refused
to levy property tax and also refused to
provide basic civil anrenities such as
drinking water, garbage removat, drainage
facilities etc. Because of srll
misrepresentation, the residents are not only
suffering but also insurting additional cost.

No such facility has been

The drive rvay provided in the project is tess
than the minimum width as rnentioned in

No such facility has been provided

Adequate water supply Collected drinking water connection charges
by developer. But not yet provideA. -e,t

present the entire water requirement is
sourced from outside and the developer has

Quality of construction Damaged and inferior quality of
construction.

Construction of
infrastructure facility to
sort out solid waste and
convert into composting
or Bio-Methanation

No such facility has been provided by the
developer and thus cheated consumers 6y an
unfair trade practice.
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12. The complainant states that the default committed by the opposite party
in providlng the above facilities amounts to deficiency in service. Due to non_
availability of water, the cornplainant has to spend large amount o^f money in
buying water from outside. The above said deficigncies canre to lighf of the
cornplainant only after taking over the maintenance df the fliat, Tfue oppodto pary
is liable ro pay damages for the deficiency in service obmrhi$Bd bg i[ The
complainant estimates that the opposite party has to pay a sum of Re-g$,00rdool-

I3. The cause of action arose on 16.07.2017 when thi opposi,tu party ought
to have handed over maintenance work to the complainant dnd cornrtlitted when
the Opposite Party defaulted in transferring corpus firnd, haridovrer th6 d'octrrlrents,

plans insurance, conveyance deed for common areas even aftet fbmrr$tiUrr of an
association, where the various representations to the opponefit fdi,li66 ilt serving

good to the residents, whereby several violations/iftfringemgnt 6ommitted as

against CMDA plan approval in construction of the upilaing, whereby the

consumer is put under mental agony and stress through unfair trade practice

adopted by the developer in constructed building, which is situate within the
jurisdiction of the Hon'ble Forum.

14. The complainant is hereby submitting Postat order for a sum of
Rs.4,000./- towards court fee for the above complaint as pef Rule 9-A of rhe
Consurner Protection Rules, 1987.

15. The complainant states that there is no other proceedings pending in
respect of the above matter.

16. The Complainant therefore prays that this Hon'ble Court may be pleased

to pass a Final order in his favour and against the opposite party for:

(a) directing the opposite party to handover documents, building ptan,

insurance, conveyance deed for common areas and corpus fund with accrued

interest.
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(b) directing the opposite party to rectil

onr the approved CMDA and other plans lik,

c., within time period fixed by this Hon,ble I

(c) directing the opposite party to a sum

(d) directing the opposite parry to pay th

(e) for such other relief or reliefs as th

oper in the circumstances of the case.

runsel for the Cornplainant

the anomalr

car parking,

f Rs.95,00,0(

costs of this r

; Honourable

:s and deviation mz

sewage treatment p

I0/- towards damagr

:ornplaint and

Forum deems fit a

Complainant

lde

lan

is

ind

SI.No Date Description of the D uments Remarks
I Certificate of registir

Complainant with the

Societies

tion of the

Registrar of

Photocopy

2. ?3.1t.2016 Bye-laws of the c(

association

rmplainant's Photocopy

3. Brochure issued by r

pafty for sale of flats

Crande

re opposite

in Olynrpia

Photocopy

4. Construction agreem(

between the opposite

menrber of the c

association

nt entered

:arty and a

,mplainant's

Plrotocopy

5. I I .01 .2017 Letter from the co,nplt

opposite party

inant to the Copy of letter

with proof of

delivery

6. 01.02.2017 Letter frorn the conrpli

opposite party

inant to the Copy of letter

with proof of
delivery
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7. 24.05,2017 Letter from thicornpl

opposite pany

rinant to the Copy of leuu
with proof of
delivery

8. 41.07.2017 Letter frorn ttreiffi
opposite party

rinant to the Copy of lEffer

with proof of
delivery

Co

Chr

Cor

cor

con

Dated at Chennaion this

unsel for Complainant

Verification

I, M.Tholcoppian, Son of Shri.Murugesar

arge of Olympia Grande Apartment Or

mplainant herein do hereby declare that the

rect to the best of rny information, betief an

nplaint at Chennaion this day of July,20l9

ofJuly,20l9

Complainant

Joint Secretary cum Secretary-ir

lers' Welfare Association, tt
lcts stated above are all true an

knowledge and I had signed thi

Cornplainar

1-

le

rd

ts
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BEFORE THE TAMIL NAOU STATE CONSUI$ER DIPSUTE REDRH$SAL
COMlt tlSSlON AT CHEHl.lAl

M,P. No. 40 & 4l of 1020
IN

C.c. SR. No. 865 of 2019

Olympia Grande Apartment Owners Welfare Association,
No, 328, G$T Road,
Pallavaram, Chennai - 600 043

Petitioner / Complainant

Vs.

Olympia Teeh Park Chennai Pvt. Ltd.,
Formerly Known as M/s. KSM Nirman Private Limited
Rep by its Authorised $ignatory,
No. 1, SIDC0 lndustrial Estate, Guindy,

Chennai - 600 032 Opposite / Respondent

RE$PONDENT

l, Sampath Kumar, S1o. V.Sundaresan, aged

Estate, Guindy, Chennai * 600 032,do hereby

follows:-

65 years, at 1, SIDCO lndustriat

solemnly and sincerely state a$

1. I state that I am the President marketing and eales of the Respondent Company

and as such am well acquainted with the facts and circumstances of the case

and competent to swear this affidavit.

2. I state that the complaint had been filed for the following: -

a. Directing the opposite party to handover documents, building plan, insurance,

conveyance deed for common areas and corpus fund with accrued interest;

b. Directing the opposite party to rectify the anomalies and deviation made from

the approved CIilDA and other plan like car parking, sewage treatment plant,

etc,, within a period fixed by this Hon'ble Forum;

Directing the opposite parlry to a sum of Rs. 95,00,000/- towards damages;

Directing the opposite party to pay the costs of this and

For such other relief or reliefs as this Hon'ble

proper in the circumstances of the case.

may deems lit and

3. At lhe outset, I submit that there is no cause of action maintaining the present

Complaint and it is liable to be dismissed. This is misconceived,

speculative, mala fide and has been filed by concealment of

c.

d.

e.

ror 0L$rtFlA IECH pAnl( 
{flHtNHAll flIf tT0.

,.S'.,$a".|o{a //,1**,
/ 

A,rti^,oriredSignetory
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4.

faets, and claiminB undue amounts as alleged corpu$ fund and advance
maintenance amount and damages.

I also submit that the very complaint is nol maintainable as the Assocration
Claimant has no Srrivity of the contract with the Respondent herein as there is no
privity of contract, no agreements or any agreements whereby the petitioner can
make a demand against the Respondent. I am advised to submit that the very
petition itself is total abuse of process of law as admittedly the flats were
completed and handed to the individual owner$ in 2015/2016, and assuming

without admifting that the Association had a right to file this complaint there is an
indorenate delay in filing the complaint which has not been explained
satisfaetorily and th* affidavit bereft of facts has been filed.

I am also advised to state that the deponent to the affidavit, and allegedly

representing the petitioner has no authority or right to do so and it would seem

that this complaint luve been filed based on the deponent's individual capacity
and not for the association.

I state thal the Respondent had initially conceived the developnrent of the real
estate project "Otympia Grande" in the year ZAIZ as
an entirely residentialbuilding and had obtained the planning permission vide no.

c/PP/MSB-lrl28 A to T12012, dated 16.04.2012 for comprising 17 towers.

Accordingly, 10 residential towers have been constructed and completed as early

as 2015 and completion certificate for the 10 residential towers has been

obtained in the year ?015/2016 vide comptetion certificates dated 19.0s.a01s,

06,1 1.2015 and 1 5.02.2016.

I state that the Petitioner owner's association was formed and registered on

23.1'1.2016 and most of the units were occupied by the home buyers with all

amenities. The maintenance of the project was then taken over by the

Association on 11.07.2017, after conducting detailed due diligence on the project

including legai and technical, The deliberations between the parties for the

purpose of handing over has been recorded through multiple e*mail

communications, which will substantiate that the handing over has been done

after not been done.

Admittedly, as per the scheme, one tower has been designed for commercial use

and the Respondenl has obtained plan sanctions for lhe same vide revised plan

sanction bearing pldn sanction No. cffP/MSB/34 {A to D) 12017 whereby it has

been approved a$ 'COMMERGIAUHOTEL", the completion certificate for the

17th tower was applied on 31.05,2017 and obtained on 0S.12,2017.

ror 0IYMPIA ltClt neH( {C}ifHNAl} PfI LT0.

7.

8.

-( 6--/re" #4,.^-;/ 
Altlrcrrsed Siqnrtrry
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9. I state that the dispute before this Hon'ble Forum undeniably arises under these

agreements, with respect to maintenance as well as other issues in lhe said

residential cornple;r known as Olympia Grande. The alleged claim of lhe

Petitioner pertains to recovery of sums eollected by the Respondent Company

from individual flat owners under these Agreements for construction of the

respective fl ats/apadm*nts.

10.1 state that the Fetitioner herein has no priviff whatsoever to raise claims under

the aforesaid Agreemenls, which had been entered into with the individual

owner$ and hence a claim allegedly rnade for all tha flal owners cannot be

$u$tained. While the Fetitioner is an Association of flat owners, which is a

separate personality to that of individual flat owners, the right to claim alleged

compensation can be only in their individual capacity. I state that the rights under

the aforesaid agreements accrue in favour of the individual flat purchasers only

and, as such, the entire cause of action in the Complaintmay arise in favour of

these individual apartment owners.

11.1 state that the Petitioner herein had also filed a Complaint before TN RERA on

the same lines which has been numbered as C. No. 327 a'f 2019 and the

proceeding before this Hon'ble Forum is the exact verbatim af what has been

filed before TN RERA and the said proceeding is now reserved for Orders and

therefore, it is utterly false to state that the mafier is not pending any other court.

12.1 state that the Petitioner had also made a claim of Rs" 10,00,000t against the

Respondent on the ground of suffering mentally and financially due to

deficiency in services in the said C No. 327 of 2019" Therefore, the Petitioner

cannot make olaims before the different forum for same cause of action which is

barred by law and it would seem that the Petitioner Association is forum hunting.

13.1 state that it would be relevant lo note that in the proceedings before RERA, lhe

Petitioner herein had been represented by the $ecretary and in this Hon'ble

Forum the Complalnant is belng represented by the Chief $ecretary. Hence the

Authority / Capacity of the of the Complainant is questionable or in other words,

the representative character of the Complainant is doubtful with regard to the

capacity under which the proceedings before this Hgn'ble Forum had been

preferred.

14.1 state that the Fetitioner herein had claimed for damages to the tune of Rs.

95,00,000t in the Complaint and now filed an application to amend the claim to

r*r 0LYLIPIA X[li |lxfili lcilrr'i]JAli PlrT tl'8.

( (;u -,44- H"-*
4.,{:rr:sed Srgnatcry
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Rs 32,30,000/*. Hourever, it would be relevant to note that the Petitioner had

prayed for a sum of Rs. 32,26,000/- as damaEes in the rejoinder by allegjng that

the Respondent herein had failed to carry out their serviee as promised^

15.1 state that the Fetitioner herein is indulging in Forurn Shopping because one

such issue in the p*nding case before TN RERA is whether the project had been

constructed with derfects or not and the said issue had been argued before TN

RERA and the sarne is now pending for orders. ln this scenaris the present

Complaint before this Hon'ble Forum is not maintainable as it amounts to Forum

Shopping"

16.lstale that the Petitioner herein with ulterior motives had decided to amend tha

claim filed by thern before this Hon'ble Forum by restricting their claim for

damages and at the same time suppressing that fact that they had initiated

proceedings before TN RERA by claiming defects and violations in the project.

17.1 state that the Petitioner herein had not taken approval/consent form all the

apartment owners of Olympia Grande, for filing of this present Case and have

disclosed no such consent, ln general, the individual Apartment o\ryners may

have entrusted the Association to maintain and up keep the area under their

occupation, Hourever, it is reliably understood that not all the apartment owners

may even be aware of this filing of frivolous and malafide litigations by the

Association and wasting their contribution. As per the objectives in the bye laws

of the Petitioner Association, it has to obtain specific request from members or

mernbers concerned. There is no such consent document filed along with the

complaint and therefore on this sole ground the CMP is to be dismissed.

Therefore, it is humbly prayed that this Hon'ble Forum may be pleased to dismiss the

GMP No, 40 & CMP No. 41 of 2020 in G.C. $R, No. 865 of 2019and pass such other

further Order or Orders as this Hon'ble Forum may de€m fit and proper in the

cirsumstances of the case and thus render justice' 
ror 0tyMfrA I[cH rAR( {cHrNN{l nfi LI0.

Solemnly affirmed at chennai
and signed his name in my ,
presence on this the 6th day

ol September,?A21.

(&^r':ffi;fu*
Before Me

Advocate, Chennai
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1 pH valu* at 2$"6 738 g,g lsr I).0 APHA l0* Edn:3017
ds00 H* B
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{500 cr B
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DEPAR'TMENT OF PUBLLIC HEAL,'H AND PREVENTIVE MEDICINE

CHIEF WATER ANALYSI' LAB'M,TORY, K,NG INSTIT.UTE CA\,IPUS,
GLJINDY, CHENNAT-32

FROM

Tmt.L.Sujatha M. Sc.,M.A.R.Ed.,
CHIEF WATI.llt ANALYST'
Chief Water Analysis Laboratory,
King Institute C)ampus, Cuindy,
Chennai-32.

TO

Thiru. Mernokaran, Sr, Ergg.,
Olympia {irande Residential Cornplex,
No.328, (iST Road,
Pallavaram,

Chennai -- 600 043

R.No.1963/C/2021 Darecl : 11. tl.202t
Sir,

sub: A,arysis of srp treated water * Resurts furnishecr _ Regarding.

Ret: Yr:urs Lr.No.Nil Dated : 21.10.2021

* *:k* rk *

Two sarnples of srP treated water stated to have been colleoted on22'10'2021 from the s]'P uF and keated warer (3I5KI-D) locared with in thepremises of olympia crande Residcntial complex, No.32g, GST l{oacl,Pallavaram' Chenn ai -43 was received at this laboratory on the same clay foranalysis of specific paramcters.

'I'he results of the a,alysis are fumished overreaf.

Copy to: File &,L.ab.
T.S

Guindy, Chennai-32.
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CI{IE}' W'A.'I'ER ANALYSIS I,ABORATORY, KING INS'NTU]'E CAMPUS,
{}[.] I NI}Y. CI.IENNAI-32

From
Ihiru. Manokaran, Senior Engineer,
Olyrnpia Gran,lle Residential Cornplex,
No.328, GST R"oad, pallavaram,

Chennai--600 xl43

Dale of Collect.ion
Date of Receiprt

Collecteil by
Sample .Particr.rlars

22.10.2021

22.i0.2021
Thiru.Manokaran, Senior Engineer.
I.STP UF Warer
2.STP - Ireated Water

Olympia Crande llesidential Complex, 328, GST
Road, Pallavaran:, Chennai -- 600 043

ANALYST
i ef Wuter Anal,r's i s Laberi"atory,

Guindy, Chennai-32.k

sl.

No.
Parameters

R*sr"rlts*--si'Ctdi;Ga 
"r 

ciffitfi G,"nd"**
Rssidential Complex, No.32g CST RoarJ,

Pallavaram, Chennai - 43
STP UF Water

Lab.No.S-28
STP Treated Watel.

Lab. No.S-29
01 LOTOUT atl(l appearance Sl.Whitish and

Tr.rr:bid

Sl.Whitish and
Turbid

02 I urul )Ltspell0ed uolrds ntg/I.
Gtur oii,ioj"eo Sorioi *Ji.

IO t0
03

1290 r390
04 p'Y3lu*

6.6 6.6
05 uxygen consmed lrom

N/8- KMnO4
3 minutes mg/|. 1.2 1.0
4 l{ours mg/I. 2.6 2.6

6

06 Bio-Chemical Oxygen cicinarul

(Sth ctay al;20: C) nrg/l I
07 :"em1ar uxygen demand mg/I. 38 37
il8 Chlorides as Cl. 'ilmgil. 3t6 308
09 Oil & Grease -"" '-" 

-
mg/l. htit Nil

copy to:File & Lab

i.i:'r \l'"' ,"1
i rlls|I
'i' .:;ti ! r'
1' lr\'" 1 i

ilHIli:l; \NA'l'l".lt ,



IN THE HON'BLE
NATIONAL GREEN

TRIBUNAL SITTING AT
SOUTHERN BENCH

O.A.No. 53 of 2O2O

EEN

ympia Grande Owners' Welfare
tion,

. by its Secretary
.S.Chandrasekar,

... Applicant

M/s.KSM Nirman Private Ltd.,
Rep. by its Managing Director,
& 2 others

... Respondents

TYPED SET OF PAPERS

M/s R.SARAVANAKUMAR 3t9193
E.VEDA BAGATH SINGH 430195

K.VTJAYARAGAVAN 34541 L0
J.RAJA RAO 17O3IL2 &
M.GOPTNATH 2818/19

OUNSEL FOR 1ST RESPONDENT

094444733t4


